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Padam Singh,
s/o Shri Mohan Singh,
Tea Vendor P.No.ii43,

H/389,
Jawalapuri,

I#w Ihi . .VApplica

B/ Advocate Shri K.B»S,Bajanf
Versus

1. Union of India through
The Secretary,
Ministry of Defence,
South Block,
t^w Delhi 110 Oil,-

2.The Goraroandanft^
Ordnance Depot,
Shakurbasti,
D5lhi-ilO 056.

3.The Local Audit Officer,
Cf f ice of the CDA,
C/o Ordnance Depot,
De Ihi 1KX)56 .Respondents |

By AdvcKiate Shri V,S|R.Krishna for ^porvient MofS,
Shri H.K,Gangwani for Respondent No |̂2.

In this application, Shri Padari? Sin-gh^

Tea Vendor in the Workers Canteen at Qrdnar^e

Depot, Shakurbasti has prayed that the order

dated iO,"'6/94(Aonexure'»Al') di'cecting him to show

cause v#iy he should not superannuated froa

service, foe set aside and his actual date of

birth be held to be 4|S|35 on iMiich basis he

would be deemed to retire on 31 ,^'3.951

''•fj': •ft

21 It appears that the applicant was,.tc
..-fy, 4.x

retirofj from service il,i6l54 against which

he filed 0,A.No|830/94, By Judgrnefit dated

3015194, after hearing both the parties, tff

Tribunal struck down th® order dat'-d .^.4.2,9



I

/W

retiring the applicant 8i»6»94 on
groynd that the principle of nataral justice
haSt n<^ been observed while disposing of the
applicant's claim that his date of birth was,

not 13,30 as recorded in Canteen. Register

but was actually 4-»8.35,

3^^ Xn the background of the said'Tribunal's

judgrnent dated 30|5|94, the respo,rsd€nts have

issued an impugned notice dated „0»6«94(Anneiaire®

Al), calling upon the applicant to show cause

why he should nat be superannuated frcsa service

forthwith^' against which the applicant had

submitted his representation on 1^.94.

Both the parties concede that tfm representition

has not yet been disposed off

4. Under the clicunistarKjeSg this applie«tia

is disposed of without entering into ti® aeriti

of the case at this sta^jWlth a direction to

the respondents to dispose of the applicant's
r

y representation by E^ans of a speaking and

^ reasoned order^ within a period of two months
frcw! the date of receipt of a copy of tt»

judgment! In the event# the respondents reject

the applicant's representation# they should

specify clearly intteir order that it will

take effect from 14 days ifter date of

issue of the order# so that in the event that

any grievance of the applicant still survi^s,

he is given the opportunity to challenge that
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order in the Tribunal through a fresh

it so advised, in accordance with law|

No costsj'

Cs^B,.4DzaH)
|y©/iCTCA)

/ug/


